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«eCpposite partiese

Applicetion for Interim Kelief.

For the facts steoted in the writ petition and

af fidavit accompanied to it it is most huubly nrayed that
"7 this Hon'ble Court may gracicusly e pleased to direct the

opposite parties by means of an interim meundate that they
shell grant the petitioner the grade prowotion in the Scale
of Rse425=640 per month and to fix his pay in such scale
accordiing to the length of his services

I'nis ilon'ble Court may also be pleased to grant such

other interim relief as may be deeued fit in the circumstances

of the cases

o

Counsel for applicante
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Lt In the Hon'ble High Court of Judicature at Allshabad,

@’773'1 (“"‘)

Ce Mo Appli. No, of 1985
In re:
Y. P' No. 5946 of 1984.
” / 3
M /"
9‘/;—7\’,./’//'/ // (/ (}
/7 S <
’ -’°/ %‘ ‘/1\{0 Y
w3

by - rond N e -

Kashi Pr“ld .oooooooo;:oo'octooooooooooooono-oo ssevcvses Petitikner

-
L° - Versus

3

U%Of Ind!;ﬁ:& others .d.looooioocolotoooooooano.o.oo. Opposite Partiesg,

Application for disposal of

Interim Belief matter,

/% ’5/ The above noted applicant/Petitioner begs to submit as nunder:-
1. That aforesaid Writ Petition was admitted on 14,12,84 and 6 we<eks

time for Counter affidait and thereafter two week's time was granted for
filing of rejoinder affidavit application for interim relief was Srderod

to be listed up imediately thereafter.

2, That so far no Counter affidavit has been filed, g 5

3. That matter was listed up on 1.2.85 bnt on account of non availbili’is'!;
of peti tioners counsel; it got gstand ent,
4, That since then the petition could not be listed up.

Wherefore it is most respectfully prayed that records of the

" Writ Petition may kindly be called upon for dispcsal of interim matter,

Coungel for Peti tioner
s B
Wi
(A D, Dixit )
~ Incknows Adwoc ate,

Dated -\f March, 1985,

£,

7
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In the Hon'ble High Court of Judicature at Allahabdd, %
Lucknow Bench, Lucknow.

W.P. No, 5946 of 1984

hashl Pl‘asad Docoooloonocoo.nooooo'ooocoo. ®e0 00 co0 000000 Petltioner
Versus

Union Of India & OtherSQo. 0000000000000 000000000080 OPPOSite Parties

Affidavit in support of application
for digposal of interim matter,

8 S 3

py
I, Kashi Prasad aged about 49;“years son of °ri,.§. .fwm. .ﬁ.‘.’?.......

) R .
T —_-;Xooool-ooooooc R/G MOhalla Rotl GOdam’ Sit&!ur do herehy

#oe 0000000

solemnly affirmand state on oath as under:-

1% That deponent is petitioner in the above noted Writ Petition which

bas been admtted for hearing on 14,12.84.

2, That gix i,weeks time was granted for filing of Counter affidavit
an-d thereafter two weeks time was granted for Rejoinder affidavit,

3, That no Counter Affidavit has beeun filed so f‘gf

4, That pending application for interim relief was listed on 1,2.82 but
on account of non-availbility of deponent's counsel the same was got
stand out and since then matter has not been listed vp.

5. That disciplinary proceedings pending against deponent for the last
more than 10 years have not yet been finalised and deponent has been
passed over for promotion but for on account of pendency of these
proceedings, / ¢ CC / /

- A EPONENT
March [% 1985. . "

VERI FI CATI 0N,

1 above named deponent do hereby verify that the contents of

S

paras 1 toL 5 of this affidavit are true to my personal knowledge.

No part of it is false and nothing material has been concealed. So help

me God.
5
March |1, 1985,

1 know and identify the ceponent who has singed on

\\ ¢ ‘/
(Ai:ix/lt/)/
d!oc

this affidavit in my presence.

(Contd....P/2.)
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’ Solemnly affirmed before me by Sri Kashi Prasad, the depo ent,

S SR 5. :
today at 9. jo A.M/E,H. who is identified by thri AK, Dixit,

advocate High Court Incknow Bench, 1 have satigfied mygelf by

examining the deponent that he understands the contents of this

affidavit which have been read out and explained by me to him.@\
e 03

UATH COMMI $STONER

HIGH CHURT,

Si\(b \,YV\A\\DZ#_ BRI
| ~STE0 WARAIN SHUKLA |

OATH COMMISSIONE |
High Court Allahubad |

Lucksaw Beach. \

“"%f'; B \ o5 |
Date \>| ¥ &
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: - ST T SRR gt e N T
dated Jdlescecs4k 18 sttzached herewlitil as \nnexure 5

to this petitione
14 e That perusal of grade promoticn order

3 - o |
' ! >0 Show Thnat se
contained in Aimexure o J g0eS to show that sevel

persons junior than petitialer esge

T o) T [ (B 1 T o725
13, S« 4iisrs, GeSeShukla, JeLeJe

prosad have been granted with such p
ig advised to state

the ¢l im:uteThe petitirner 1s &

1 1 Is i e 3 Y (YT P aaTTIC o
that such perscis nave no be tter record of service

thaon petitioner { €xXcept Tiae P resent <ffsir )
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15 That upon issue of promotion order contained
in Aunexure 5 the petitioner cont:cted the suthorities
who told him that he has besnl bye pasczed for the

grade prowotion an account of pendency of disciplinzry
proceedings agrinst nim wnich msy be finalised

soon end petitioner may be granted zrade promotian

2

with retrospective eifect if disciplinary proceedings

are termiinatede

1l That petitioner for another about 5 months
waited for disposal of disciplincry proceedings butwiik

no result or even progresse

1w Thzt thercupon the petitioner on 13.2+34
cnd 11.9+84 moved representations to the opposite
parties noez and 4 to finalise the disciplinary

proceedings and to.allow him the usual facilities,

pronoti ns ud crossing of efficiency Bar elCoe

an True copies of suci representations are

attached herswith as Aunexuie iloeb « 7 To this

petitione

-~

-
13ee That so far the opposite p:ru'éé have
neither disposed off the disciplinary procecdings,
nor sllowed the crossing of Eebe nox other facili-
ties and even the fate of representations has not

peen comunicated by the opposite partiese

1. That opposite parties have never informed
the petit oner asboub iy orders er grounds or notice
on wihich his incpements / Eeoe Was proposed or

were ordered to be stopped or postponeds The

Wy ! . £ Theen ~ arnrised thea
petitioner has also not been ever apnlised that




his increuments, EeBeor other bencfits are being

curtailed on account of his unfitinesse

clse That persons juniors than petitianer have
beeri allowed to cross incremzatal and feSestages
and evew grade prasotion ignoring the claim of
etitioner as a result of which such junior5
NN i g

are x;é%ﬂ_:msﬁlf”’ much more salary cud other

. i s b il pep—— Yt I RPN, 3
emoluments etcesnd are progrescsing to further stagese

7

oles That rule 11 of Central Civil Services
G & e o A) Lules 1900 prescribe withholding of

inc:ements of pey as minor peuulty whicu caunnot be

imposed without having recourse to Rule 16 of Central

| o)

civil Services ( C < 3 { CCA J fules, 1965, which

hes not beenn done in the chse of the petitianere.

That hoving no other aliernate effectious
and speedy remedy lefc petitioader begs to invoke
the jurisdiction of this Han'ble Court oan and

amorigst other the following -

Because keeping o en uiry pending ror &N

P
‘\'.
t

(4

sbnomially long time ( bout 13 years in
tids cose ) anounts TO violetion of
orinciples of natural justice eruily

sna falrnesse

(B) Beccuse simply on account of pendency of

isciplinary proc eedings weerly on
expectation of punishment the pranotion

cannot be denied, delayed Or kept in

abeyence » ) A N/




7. (

) Beczuse action & ovposite parties in
stopping / withholding on increments or
efficiency bar in violation of provisions of
Cemtral Civil Services (S« e « 4 ) Hules is

artitrary, illegal and mal=afide.

B

T

(D, Because granting grade pramotion to juniors
than petiticner infringes irticle 1o of the
Constitutione

N
(E) Because petitioner aftericampletian of wuch

more than 16 years of service on SCell«33
became automatically entitled te grade
pranotion, Which cannot be witiheld mearly
an the ground of pend=uncy of disciplinary

proce=dingses

() Eecause wit.holding cof such promotion
smounts to imposition of punishment violating

both the letter and spirit of Arlicle 311-

WG) Becsuse action of opposite parties in ignoring
the petitioner from promotion being srbitrary
wfeir and an reasonsble is vicdlative to Arcicle

14 of the constitutione

(1) Because to keep disciplinary proceedings
pending from years to years hzs a Severe
demaralising effect on euployee and such

delayed procecdings camnot be sustainede

it is most respectfully prayed that

g

Wheref ore,

_en'ble Court may graciously be pleased to allov

ol
ot

this

this petition by issuing --
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B ficiency r of the petitioner with

its due date ieee 131932 =nd to er-nt

him usual grade nroaotion with effect
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(ii) a writ, direction or order in the nature

of mandamus be also issued in favour of

place in the gradation list of grade

D

prouotblon sO0 as To Keep nls riame above

to his juniorse
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(iv) auy othher writ direction or order a¥ may

.
be deciied fit 1n nces of tne

petitioner against opposite peart

a

. o B e B
the costs of this netitione

(Kashi Peadad )

ANK

- : " ™
\al'l aAalhe ol

; -
34 Through his counsel:-
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In the Hon'bla High Gourt of Judicaturs A% Allahabad,
(Lucknow Banch) , Iucknow,
e steste e sl e e ook seale ol e e et sk e s skeofe ez
Kaght Prasad ... eoo” at?tionar.
Vs.
Union of Indid & 0t/0TSess ees OPn, Parttas.

Annaxurs Noewl

INTI 4N POSIS AND TILIGRAPHS D4 ARB[INT.

Offfco of the 9V.¥. Telagranhs, Allahabad Divi-ion,
Allahabad.
ilemo No. Y=5/K.P./3 Dataed @t 4D 26e10=1971.

Tha Unders?gnad nronosass to hold @n an fnqulrv asatnst
Shrt Kagh® Prasad, T.0. under ruls 14 of ths 3Janiral Mvil
Sgrvices (Glassi ffcation Jontrol and dnwal) rules 1945,
Thg substéanca of 1muiaifont of m?% conduect or mishehaviour
in resnact of which ths Inquiry 18 nrmonoSad o ha h-1A4 4s
sstout In the enclosed st@tomant of artinlas of cherpes
(Annex.d). & statomant of Imputeifor® of m1scondust or
misbshaviour in sunfort of =ach arttecls of chiarga 15 ancloSe
-d (&nnax. I7). A 11s% of “pocumants by whfch, and a 1fa+
of Wltnssses by whom, tha artfclss of chargss awe nronosad

to ba sustainad ars @lso anclosad ( Annsx. TIT & TV),

2« Shrf Kashi Prasad, T.0. 18 dfr'cted to Submi+t within

10 days ( Ten days) of ths racsint of thls Hemorandun a

|

Wrd wtan st@tamant of hic dafanne andalso +0 S+otg Whathar

ha deSirad to be hsdrsd $n nareon,

30N5qeee
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ANNEXT Rl

S TRIFIGNT OF ARITGLES OF CHATGES PFPRAMSD AGATNS T
SHRI KASHL PR&S 4D, TELPHONE OPERATOR,

se0eso e

That the Shri Kashi Prasa, whils functfoning
ag t3lophone Operéior, 4llahabad, durtng Decambar,87 to
Jung 68 fallad to maini&in absoluts intergity and comm? ttad

misconduct in 2 nmuch @ he “ubnf ted £ ths D3P O ffta
™

\

:

~

%1lahadad 8 false mudicel refmbmresemant clatm awmlfsetiors
-‘\’—\ -

amounting to k. 637.C0 sun“orted With forgad Drascrine
t1018 , eSantiallty corit fleates Gnd cash memog n rasSnact
of the tre2tment of himsalf, fathar and son, ruworiad
to have been i1scued by Ur. ll.Z.Cupta Tneharge 0°D, SHY
Hosnitel, Allanhabad and thereby contvevansd Pula 3(1Y(4)
of the Gentrél Givil Servicss (Gonduct) Rules 1964.

sl sk ok sk

- N S S - —

TH SUP20RT OF MH

£ TII'T.-'}IJ .S om J“[x"(‘r.,; :\"_Z‘S HT mnr’q in? Pl

DHONG 0P FRATOR.

Shrt Kasht ®Prasad, W2s postad a8 Talenhona

1

Onaerétor @t allahabad during th: narfod Vresnbar, 1947 4o

Juns 1968.

Hs submitted three madiefl rsimbursement cldtms

aprli{cations in rSpsct of his own treatment fyr the parfods

N

3412467 B0 12.12.67, 14412.67 %o 23.12.67 213 8.7.68 o
17.2.68 for of Uttam & Coey NroScrintions and sssanttallty
cartl ficdtas purporced Yo have buaen 1S~uad by Dr. 1.0

Guptae

He dlSo submitied thrse madical rsfmbu-scment

[ 7 -



claim applicatiors iIn ruespact of the tre8imant of his
father Shri Puran Dass for the Doriods 2.12.67 to 11.1°.67,
e

\r
12.12.67 to 21.12.67 and 8.7.68 to 17.2.68 for [z 81.50,
— P -
81.33 and 84.00 repactively, “unnortad with céshm:mos of
Uttem < Gompany, nresecriptloms and ss~gntiality cert! £faiae

purportad to hava baen 1ssuad by Tr. ll.G.Gunt2 .

He also submitted two madical rafmbursement
claim annlft c'dtio_ns In raspact of ths tred@tmant of hi® ~on
Syl Sagye Duo Prakesh for the nerlods 5.12.67 to 14.12.67 &
Be2eB8 10 17.2468 for Rse 76400 @nd 77,12 raSact!vely, “UNDe
orted with cashmamos of Uttem & Co., Drascrinitons and
e sgntiality certificatas purportasd ‘o hdve baan 1ssueqd
by Dre ll.C.Guntd. No doctor by tha name of Or. l.@.Gunta
Incharge OPD STN Hospital 4llahabad was noStcd at 4y, o BN
Hospital, Allanhabad during the above msniionad nertod.

Tha prescriptions and essgntiality caru! ficatas attachad
with the madicél roimburcemant clé@im annlfedtions purmortad

to have ba«n 1ssued by dr. M.G.Gupta, ars falsa.
gl/
‘The above Faets Show thet Shri Kashf Prasad

s

P
has actad in violatlion of Bula 3 of tha Gantral Civil

Services (Conduct) Rules, 1964.

s skt e R
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WO
N, &/\\0
Tn tha Hon'hle 1e

?hn T.To\-l 'b'f,« T (unﬁgour‘t Of uﬁ# h»“LuT

8 at 4llahebagd,
(Iucknow B onehf, Lucknow,
******w***:*****\*’w**#*
Kashi Dr:is;«d... ...“’Q‘b.‘?. '..‘{OH},,’.T'Q
Vs,
ﬂ'lon of India & Oune“.:... see ODN mC‘I‘+ ’go
ANnaxur ge®
Io,
N

Thae Divisional 3nginagr,Tsl:
41lanabad, Division,
A{lehcbd(’

‘graz‘)hs [
Throug anginesring Supsrvisor Ta 1 crants , Sultasnnur
Sir

™
Te
<

raference to your memo no. Y-5/K.P,/3
déted 26.10.71, T have to s
ug“‘irs T MG

V 'th '- I dn}l v

cho roag
= o

fours fatthfllv

Sd/= 17.11.71
Y (K&SHr » s i)
De u*@!:-17-1101_971. T‘o. Tiil"*"’h{')n‘!

2 3Xchangs
Sultannur,

>
—

A,
j/< (L %t/k"
L
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I n ¥hs Hom@blef I gh Court of Judfwaturs @ Allahabad,
(Lucknow Banch) JLucknow.
Kashi Pras@dess osa” att tonar
Ve,

Unfon of Tndiea & 0therSeee see0nn. Partias,

Lnnaxurs No. 3
st e o e e o e 3K sfe ke o e e

S PAITDARD FOT{ OF THy OFDER RILATING TO THF APPOTNTIENT OW
PRESHENTTNG QPSTGIR.
( Ruls 14(5)(e) )
No.:=QR=65/ Kaght P yas -4
Govermnent of Tndta,
Nams of Tanartmant:=Seal
Divisional Enginear;Telagranhs,
Sitapur Vivi“ton.
Dlace of Trsue S{tapur Dacad 3.1.81.
ORDER
{HRI4S an incu ry undgr Rula 14 of ths Gantral
Givil Services (Glassffleaslon, Contml and 4nnaal} Mules 1955

is balng held against glﬂri Kasht Prasad T.0.(Nams and dasfgne

agon of ths a8ccuSed Offcar).

-
4nd WHEREAS ths *+° res-nt/undarsigned contfdars

»ﬁ\‘/ that @ prescuting offf car should ba @npofntad to prasSent on

bahalf of the "*¥P resident/unddrsfngndd tha c2%g in sunnort

of the ariicles of chirga.

How, ITUERIIORT, the ** Pregfdant/und ars fgnad
in excarsie of the powers conferrad by sub=-Bula (5)(a) o
Ruls 14 of the scid rules hiraby @npofnts Shr! S.D.Jitgre

4sstte Sub=Insnsctor of nolfra. ( Namg and desfgnation of

cOn"bdo ®e 0

7/(@%6 v ’_
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Tn tha Hon'ble nigh Gourt of Judiec2ture 2% 1ahoB24.
(Lucknow Beneh)LuecknoW .

.

Kae hi Driisad.. . R, at*tlonar.

Union of TndfGeeee eesODDLATEIAS .

Annadure Vo.4
sk e o s sk o s ok sk e

Jonfidantial/

—— — —  — ————_— O~

TL“DI[\N POST Al TELI:RAPHS DEP AR GiT
RE- & O "H—‘ D¢~ﬁ| TJI'%RQ’T’IB STm' Uq

(Rule 14(2) of d. GeS o (Ce Ce b0 ) Bulas, 1965 ).

Np. QR65/Kash? Pa,
Govarment of Tndt®

Hintgtrv of Gommun?e2tion,.

P Y —— ——— = o ————

Plaps of Issuas STITEPUR Datnds=- 15/22 Jan, 39

WH=RE4 an {nqwry undar Rule 14 of tha Cenitral

Givil Sarvic =8 (3lac "ifimt’on, Sontrol and A"‘m'wal) Pulas 10r‘5

is baing huld against Shrd Kesht P rasad T.0. S1tonur ( Nape

and designation of ths Govermmsnt Servant).

p ik

') 3 ‘. N ™ Ny e n
W t A0 WHIREAS the P restdant/ tha undarstonad
4 Vv

coriders that &n induirfng ‘uthority anh~y1d bs @ 7%0fniad
to Incuire into +“h: chérges framad against thas satd Shr!

Kzahi Prasad T.0. Sitanure

NOW, WHgRGE4S , ths Presidant/ ths undersignad
a HX"}ﬁ&i

Sg of thy nowars confarrad by Sub=1als () o0f +ha

sald rulo, horsby anpoints Shrd S.G.&wasth! L.D.T.{13.0.

Lucinow (Nana and “asjqnﬂ don of “hi Tnoufrtne O£ cam)

a8 the Tnquiring &uthority %o fnouirs into the chargas fromagd

Jontd...°

J 0\& % i
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Pl
N
9.
10. " 3hhada Tal .
llu H b‘.l‘n Vv i]‘]?‘[f,‘. "
1‘7. " A) T1*vas "1{_ "
](Jo " ,g;‘/alvo T‘;X"u b
.44 n 3"1". J;’_’.-fnv ..... 1 "
1S " S« H.Ghauhen .
16. 5 Nak Ghhudan P4, "
17« L q'}. i[te pa "
-‘ .JB. H hog .;klland "
19 Smt. P rabha lladm S ehgal "
20 Shrt R.3. Srlvastava "
!
1. " Sohan lal "
?r\. 1" J‘."} .qr.qu uiv a "
23 . Ghandiraka Pd. "
24, " G.V.Saxana Lk
254 B Dfna Lal "
26, " G.S.Smila &
) 27« " He L. Ghaudhary "
(a1l o8, v yI.Jatav
",\\_}\ o H
PN 7 o9, " L, RIlHera 3
N 2 ] ] » . 1 T -
30. ! Jagdiswar P 1, »

31. b Shoukas ALY Dirgetor Talacom (VYTLucknow.

o n d = P
32. " GeKoS rivas tava "
D 13 n Q T - .

SJTe ' Fio--‘o " e _'"di—v "
~ 2 = L
S n L4 .L .V g md '

)

Sd/a (K. H Khan
Dy. Ganaral lanager(idnnd
1 GIT GIF LUCKTOWal







Lucknow ﬁ‘wx.{?}\!‘j Banch, Lucknow,

lxuShﬂ P l"vS_C\dooo '..Bj‘,tﬁo ":.?g(?'ﬂf""f‘.

UN"On Of Indfaoao ...O?‘.ﬂ. ndrt-'vf‘,.

Lmaxurs No.5
3 sleoke e M ofe sfesk st ek ok o

TO,
Respactad Shrd G.Lal,
Pivicsional Engin-:er Tf\,l:ngr{‘\_hh? y
8itanur Vivicon,
Sitapur.
Subjsct:  Enquiry under mle=14 of G3s(GGADRules 1965,

ag::n\q", S h?ﬂi i\:lc‘ ’li .Y‘ q'wd T.O. S "'.'J»”‘u'r n nfv-'\'lg

S -in—,’._;,‘ jg'?-‘ ®

Respactfully, T bag to st@ta that T havae baan
facing a departmental equlry °s mantioned 2hova which
‘L/'
hés bg n nanding agdin -t ma from tha last -'3( T?ﬁ.rt‘ﬁan)

years and no dseil“ion wiuld be teken by tha danartment

ag y t 1mintta of nravious rsquasis dus to thas rae8Song b

known to the denarimant.

Stnea T havs been dgbarrad from all tha
facllities /Mromotions, F.B. due “1nge Tst llargh 81, T.T.0.
in Ist class and deparim=ntadl nromotional exams ate. due

Yo Which I hdve baen foeling and suffering with & great

t_f)

Ince the yedr 1971

physfcal mantadl "nd finadnclal loss
from Which ths encuiry 1S nending rgafnst mee T am f11ing
it more thén punisment due to tThs mantal torturaand

finéneial loss from the las ¢ 13 yuars #. ‘e from tha vear

1971. A(L%(LJ } (l/




% | 92 |
Yy

ifh“”"E)fOI’:\, T woul? 1*kn G0 Tacuast Your lhonour to

- ey

kj;ndly tke n joessary fmmedicte actfont and Afyowt the Inquiry
Offfcer %o findlise my c3sd ot tha edrlfest, fafling which T will
be compulled to Seek éssis-t@nca of tia court for justics *n nmy
euEs ¢ Si,nc(ﬂ tha deparument has faflod to tak= anv decic fon” n m_y
case t111l now dus to whleh I havae been sufferine from °11 ‘ths

consaquanc:s »

&n early ac fon will bs highly annractatad.
Yours faithfully,

S3/=
D, t+d:18/8/84 (KAHT PARAS &DY 1,03 "
'I‘alu'\hon 8 3xc~ang 1y STtapur.
S {tapur U.P.
Gopy forwardad to ths follovling

for Immadiate nsceds~2ry acilonte

— e

le Shri € .C.asthl (Mauiry 0ff1car)S.Tele M Lakhimrur=Khet! .
Golle ToUsP, Gf rela Lucknow.

3. Director Pelagraphs(3.4)Lucknow,

C,&\ 4, Vigilanca Offfcer (DPirsctor vigilancylU.P. 32 rela Jucknow,

{]\@/S.”.l}’. GsileTe 7, Nawal Kishora Road, Lucknow.
(4 e
6 . DO G L] T?OCT’ N aw 'Ddlhi )

.

7. © hrd lgndu Venktareva Genersl S geretary(G.H.0.) 11 Tndia

Palaphones Trafflic Gmploysss fAs-~occlations Vijat vwaga ( 4,7.)

%.\/S d/—
(RiSHL PréSép)y -~

Plaphona Bxchanga, Sitanur
D, ted:=18/8/84 s i'tapur U.P.

|
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officar to fInalisg my ca8 e 8%t the =arlf-s fo1ling whtech

I will bs @ompullad 40 ssck assis<sanea of th

8 court for justic
in my ca@sc ince thy daniriman 5 has failad o t2k~ any dnolcip
in ny cass 11l now dus to which T hava baqn sy ffartng from

“n garly action will by hickly amyanat
3

e riE

D
®

Yours farthfully,
:

S (",/ -

( XiSH »Riciny

" T A Tn e o [ I R
Talsnhofle Gachang «,31%any
ﬁ""? Gika 'V:{-' B
LY ‘uL\‘| L Ll

Gopy tos= Bor Immodiote nacgsea ¥ _8ctlon ni:

T oy . o e s T —

le Shri S.0. wasthi(Mquiry 0££ car)S. DT 8k mpur Kahgrt

(s} i STMADTTD
;e D. e Le - J b

7 ( >
. .

Ca

3. Diractor Telagreéphe . &) ;T ucknow,

4. Vigilonco offf car(Pirector ViEIlanea)U.”" 34vele,Tucknov.

a -~ P e N eyer W 1 T © P
Se3.P. T, GuBel. 7 Nawal Kishora Toad, Iucknow.

'3 ° -P.(‘l QDC-. i] L‘ W D ‘l ‘\"' . l

Ll

7. Shrt ligndu Venktaray, Ganarel ecratary,(G. 1.0.)

Q1 Tndia Telenhon: Tr £~ Imnlovaas 4s@nctailon

<4\

Vigaivwada, (4.P.)

§ 4/ R
. I rrisin) w.0.

] 1 e 1 T oy 9 % 111 ™
I' lenhons GxXchangg, S

“ i




In The Hon'ble High s
i€ fhai'lie High Court o L T
gn Court of Judicsture at 411 ahaba ,

Lucknow Bench ¢ Lucknows

HIGH EO U /i
ALLARQ b
Ao \o
-

Kashi Prasade. C

Vs

Union of India « otherses ce0PD e Partiesge.

1y Kasli Prasad aged about 42 jears son of Sri Paran Das

resently posted es Tel@phione (prater Tel@phone Xchange
s P p oo i 1

" N he AT A

wllipur do leredy solemnly affimu and State on oath as

under: -

le Thet deponent being petitioner to the aforesaid
writ netition is fully conversant wi th the facts of the
cases

oo Th-t deponent verified the contents of paras 1

0o

P
o
.
H
ct
@
=

it petition to be true from his personal

knowledge «

I Thaot Annexures 1 to 7 to tiue writ netition are

true copies of their original.

4o +that the contents of paras 21 and 22 of the

writ petition are believed tc be true by iiee

Dg/‘})o%'lef‘it ) ,

(Késhi Pra ad)

/\
. 0 7 /\ :
74((1/\{’*’7 Jld




™
\
N /)
\/ /g }
f \V/

v/ 0\

- - N

» . " Y /\

g [1 > y vVerlil; L i
noen 1 r'as L TO « [ Coas al 1C G
s £ vl
U L - ¢ LS
i & f U : > ol il S | )|

-~

| 1 ( |
- 1.
- AL
p+ L I\ -
g = _ ¢ )
w o | v LV 9 .
D] I L A ] . - |
; 1 VW e
A\ - - =
- 1 af ( " L L 1L ¥
LV P I ORER D J
( T { Cl 199¥ I L 1l >
C U U L s o - ps d
°
2 L 1 A
\ ~ {
> \ T
,, ol 1S Ly
{ ks = ®
L {1. &0 |
. |
= 112 VL
LN S0 <
s ) ‘ ‘ |




In the Hon'ble High Court of Judicature at 4llahabad,

~

Lucknow Bench, Lucknow, (

Civil Misc. Appln. No: of 19'35

inres

Writ Petition No: 5946 of 1984,

KaShi Prasad.o.-;., ‘\»._:._.-.-....Petitioner.

versus

Union of india & Othersses....Opposite rarties.

nd., Application for lnterim Kelief,

For the facts and circumstances statved in the

Wrtt Petition as well ag 1n the affidavit attached

with thig appiication,atter retailing the order
dated 8.2.85 passed on C.me.nos 12685(W) of 1984(but
i wrongly mentioned as C.M.62685(W) of 84) an interim
‘*b manazte may kinaly be grznted in fravour of petitioner

commanding the Opposite Parties that they shall

grant the petitioner grade promotion in the sciale of
Rse 425.640 per month and to £ix his pay in such

scale according to length of service,

this hon'ble court may also be pleased to grant

-5

such other interim reliefas m&y be ed fit in the

circumstances of the cagse.

(

\

Dateds 25-3-1985. (A.Ke Dixit)
T — -Advocate. -

Liucknows

| (1 |
§ )i

gounsel ror Appellant.
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In the Hon'ble High Court of Judic2ture at :iL'LJ.ahabaclj

-~

Lucknow bench, Lucknow.

KaShi P‘rasadoo...-o................-...-Petitionel‘.
Versus

Union Of Ind.ia & OtherSoo-o o9 0o O o.OppOSitE‘ Eartieso

Afridavit in support of IInd. Aoplication

for Interim Relief, ,

I, Kashi Pragad, aged about 42 years son of Sri
Puran ieg, presently posted as Telephone Operator,
T elephone Exchange Sitapur, do hereby solemnly affirm
and state on oath as underi-
1. That application for interim relief moved inthe above
noted Writ Petition was listed on 8-2-1985.

2. That on account of his mother's death on 8=-249385 atg’ag

Sitapur the deponent s counsel could not attend the court
upto 16=2=1985 and in these circumstances the aforesaid

appliction could not be attended on 8-2-1935,

3. That on 15.3.1985 when deponent's counsel moved appli-
cation for calling for records i’orﬂdiSpOsal of interim
application, the deporent or his counsel was not aware
of the fact that Civil Misce. Application No. 12635(W) of
1984 stood already rejected for default on 8.2.1985.’

4s That subsequently deponent's counsel came to kuow

about the fact of dismigsal of Civil Migce 4pplication

bosdify

in aefault.



g

5 That till now no final orders in the disciplinary
proceedings have been passed and even evidence has

not been closed,

6e That the facts and circumstances already stated

. S ¢
in the Writ Petit ion mm'in support of application for

interim relief still exist.

‘ Luckaow:

kteds 25-3-1935.

Deponent .

0o Ver if ication .

”5\% : I, the above namea deponent do heredy verify that
\ ¥ ‘ ‘
the contents of parag 1 to 5 of this affidavit to be true
to my own knowledgeand those of the para 6 are blieved

to be true by me. no part of it is falge and nothing

S,
| \ material has been conceald, so help me God.
. i 0 ; Y 7
p Ka§lndld
{ At ed: 25-3=1985, Deponent.
| : I identify the deponent wao has
signed before me. N aY
/\ h J :
L L L deoca £
/\ﬂ o \67 v Solemnly affirmed before me on 25=3-1985. at 7.ce A M./;J‘ﬂ

» hy tne deyf)-Jen'L Kaghi Pragad, who is identified by Shri
@ A le Eumf , Advocate, High Court, Lucknow Benclhe 1
I neve satified my self by examining the deponent that |
!  he fully understands the contents of this affidavit whicl

‘ have been read outand explained by me.

b

“J[sLL I8y
JDate 2 ifﬁlox&
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bunal as above,

Of -].900-60-00'(01"‘-0

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Circuit Bench, Lucknow,

No ,CAT /&KO/Jud/ Ak b’ﬁ ?

date the ;2”5"/2/7)5’

T.AWNo, ... A8Tde/R].. ..of ¥€90 (T )

{ ’.[‘/!:(C{

00 0 g 04 e

....ok(.ﬁ‘,[a;

l'l‘OO'OUQlouoat

vssesosWhpplicants, é?A

'Varsus.
L '/0’0“1"0 ‘(o . .(:'0’] DRI v-or :.(o(.(ol.: |‘oc L A T I IR IS .RespondentS-
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- 4

Whereas the marginally noted cases- has been transferred

by oooooo‘*0c(oo"éo({‘l‘:-(.oour]dg.r

stretive Tribunagl Act

writ petitidpn\No. . &7 7 LIG/E
\ Cera |~

of thé/Court) of,.. hegl, EV
...@..g,ﬂ,.,..arising/out of
Pf Ordbr dated, v vrrrnnnn..,

R |

8 ¢ 0 e ¢ 0o b

400000000 terog0ea

The matter will be heard and decided in =your /
absence, Given under my hand sesl of the Tribunal this &y
-'oou..oday Of.ooccnil’fnonolggol

Bhartiyaf

the provision of the Admini-
13 of 1985 and registered in this Trie

a

The Tribungl has fixed date
of bne .(T?. ):) cl/. PR nlggO-The
hearing of ' the matter,

if no -appearance is made > -
on your behalf by our some one-
duly authorised to Act and Plead
on your behalf,

-

~N

BEPUTY REGISTRAR
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I TME CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BEYCH
23-A Thornhill Road, Allahdbac-311 701

datiglVQ s LOGW

No.CAT/Al1ld/Jud dated the

PR T

4 i ey, e
f 1 TSI R A S T

VERSUS

_RESPONDENT{(S"

W 2R

i & 2 e g Sy
B % o h WL S T R —————
TO

Chhoed 8 47 § el S B Besme o da - . 52 .3
le Shri A K04 Xite AGVOCATE, Luckrow Hich Court

Lucknow,

D Erd M TE Ihard . Adwnsst -
o SNTL HelNe 1110ax1e AdVOSatey Lucknow High Court
Lacknow, :

Whereas the marginally noted cases has been transferred by

Under the provision of -the

CRUTE N MO TR . |~ 217 5. s M.
Administrative Tribumal Act XIII of 1985 and registered in this Tribunal

e

as above, .
Writ Petition No.  mese . ... s The Tribunal has fixed date of

L=

]

of 198 S

of the Lucknow High Court, Lucknou

T T e e e B

DS B R

¥
]
4
i
»
i

A T T T R A T L T

e A

[P —————————————— e i e e e

13l lel9ag 1939 . The
hearing of the matter at Gandhi

BhawanyOpp. Residency, Lucknow,

If no appearance is made on your

behalf by your meme one duly authorised to

" act and plead on your behalf

the matter will be heard and de:ided in your absence,

Given under my hand seal of the Tribunal this _ . 25t

day of AT 1989,
dinesh/
>
,f/_

DEPUTY REGISTRAR

¥
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drowing o basic pay of Yaedal/~ per south sl wdch

stage he resched =8 ¢« result =f fncremealise n

Jejielif. potitioner resched to the st ge of crossing
of efficiency bar 2t the fncrement stage of Eeell/e

per panth to = entitigment of Begic pay &b the rete
of Raedll/e por month weaele lejivic, Hseadldss Weaels

deielid snd Reedfit/e wogels 1elsige

lies That tn cosplatiocn of 16 yeurs of mrvice

i the scule of Side480 & Selephme speratien becimes
gistitied to the gride meim in the scule of

i pedile B4l per mauthe

iaes Thet petit!emer huving caspleted sere then
& yenrs centiouous cervice oo Sleliedd became

entitisd te such grede greamolimme .

lies That on 9i«ieBd the oprogite party noes
proucted a8 suck =8 34 telephone sparatare ia the
asx: bigher grads of RoeqiS- 640 per sonth with

affact Crom S0eliedle

4 true cepy of.such grade prowotion order
dated Jieield i__r(f attéehad hegawi th a8 ‘noexure §
to this petitione

idee Thet perusal of grads promotiom order
(eentodned in Lumezure § ) goes Lo show thet several
persens junior than petit’omer eef» Sarve Srl Tlyes
2ldy 55 didarey J3e0-Thukls, VeloTatara snd Jsgéiéﬁnrz?r
Pragad have besn grauted with sesh prometisn igaering
the cl:dm ut+Ihe petiti nar 18 z@vised Lo sicte

that gush pers:ns heve ao better record of servize

than petitioner { except the present wWfsir )»
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g True covien at such rcprm:taum a9

vho told him that ke has been bye ywad for the

grade prouction au acccunt of Pendency of dseiplin.ry
Proceedings »mat him which Boy bo finalised
MM«W patitimar nay bc gmtcd grade pmm
with retmpocuw ct‘rwt :r diceiplmnry pmmn
are ummm.

e Y
iGes That patiti mer tor mth.r about & mouths
walted for uaponl of amipna Ty proceedings m
ne result or gveu prmc.

1des That %mupm the petitioner of 15-3-84
and 11-3080 Boved repressutations &o the orrosite
pam«m amn 4 to finalise “the disciplinary
procesdings am to afff;?y hls the usual facilities,
progoti ‘B% ud crossing of dﬂwian”y Z2ar etoe

. /"" ks

attached hexwith as mamm H0e6 & 7 to thls

patition.

i8ee That so far the opposite pirt @s have
nelther $aposed off the élsciplinary procesdings,
nor 213 ewed the trogeing of T per othc: facilie
ties md wven the fate of representations has not
Beon comundcated by the opposite partiege

i 2 That oprosite parcies hive never htomd

thes pet*t; mer stout sy onders or groumde or uctice
o0 wilch bie lucmemenits / Tebe was proposed or
vars ordered to be stopped or postnoneds The

Pobivicuar hins 8130 not been ever gprriged that
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M Intraments, Ledeor sther Lenefits arve belug
curteiled o ncooumt of his unfituesnss

wliee Tnt perscns Jundors than pctitiéu buve
besi allewed Lo cress :lnruwt.&l and - o,* M#{@I
sl @ vau graéo preaotion igmoving the clodm of
the petiticuer 58 & resalt of whi h suck juniey
are claiaing much more salary wid other

‘-.

sucluments ebueand ure progrescing Yo further sbogese

Ziss  Thst rule i1 of Ceatrsl Civil Services Ak
{Gaee 4 ) Fules 1965 pi-m.:;ﬂhe withholding of ‘
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iAvil Sepvices (598 (304 § fulen, 1966, vidon |
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Becouse keeplug an en-uiry pending for wm

¥
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simomally lag tme { sbewt 13 years da
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and Tl mies8e

{2} Becuuse simply oo sceomt of peadency of
dlaciplinary preceedings mesrly on
expectation of punishgent the pramotion
caanct be douded, delayed or hept is

chgyancae




SN
§ 70}




%=

(1) & writ directicn or “rdey iu the nature
| of wandagus Colsendiog the mpposite

nertles to relesse the incressents sud
Hfict eucy Bax of the potiticner with
its due dute Lege lelelulh sud Lo grat
aim ususl grage nroacties with effect
fram S0e11e1088 slong with fgll bDesdfits
of arrears of Galary, »rosotics etoe

(41 a2 writ, dirpctien op o¥der 1o the usture
of wundae be wlge m;;;m in favour -
priitianer commeuding the cprasite pixtiog
te plave Bie petiticuer at the nIimer
place in the gradation ldst of grode
prowction so as Lo keep his nswe above
to s Juaiorse

(1id)0ppoatte purtiss be aiso comsnded to
torsdnate the uaressonsbly »relouged
disciplinary proceediag of the yeuy 1971
agsiust the rotitiocmers

(iv) any obher wrlt direction or obder am noy
b deemed it ia the circumstances of the
cage be nleso Lssusd in Fayour of the
petiticner agslast eryosite perties sliwug with
the cosls of tide potitione

Fetitioner
ackuow Dated: (Rashi ©am) :
’ 1054 | Threugh his coungeloe

(Brd dele Dixit)
idvocates
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